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CONSTITUTION (AMENDMENT)
BILL

(SUBBTITUTION OF ARTICLE 335)

SHRI C. T. DHANDAPANI (Dha-
rampur): Sir, I beg to move:

“That the Bill further to amend
the Constitution of India be taken
into consideration.”

I wish to bring before this House
the amendment to Article 335 of our
Constitution with the hope that our
Hon. Minister would agree to the pro-
posal of my Bill. T know he is a very
broad-minded and progressive minis-
ter There are very few Minister like
him at the Centre with such a quality.
I hope that he will accept my pro-
posal,

17.16 hrs.
ISurr S. A. Kaper in the Chair.]

My proposal is that for article 335
of the Constitution, the following arti-
cle shall be substituted, namely:—

“335(1) Notwithstanding anything

i this Constitution, twentyflve per

cent of the vacancies in services and

posts in connection with the affairs

of the State shall be reserved for

the members of the Scheduled
Castes and the Sochedued Trbes

(2) The vacancies reserved under
clause (1), which cannot be filled
due to non-availability of candi-
dates belonging to the Scheduled
Castes and the Scheduled Tribes in
a particular year, shall be carried
forward and added to the narmal
reservations during the subsequent
two years:

Provided thet the aumber -of nar-
mal yearly reserved vacameies do-
Bether wiith reserved vacancies omr-
ried forward from the previous
Years in the aforesaid maaner shall
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not exceed 75 per eent of the total
number of vacancies in any recruit-
maent year.

“(3) In ‘thiy article, urless the con-
‘text otherwise requires, ‘the State’
incluges the Ceritral CGovernment
and the Legislature of each of the
States’ Urtfon territories, all local or
other authorities within ‘the terri-
tory of Inflia or untler the control
of the Government of India or co-
operative societies or companies re-
gistered or set up under an Act of
Parliament or of a State Legisla-
ture and are financed wholly or
partly by Government of India or
a State Government or by any local
authority.”

also want to read the objective of
thig Bill.

“Article 48 of the Constitution en-
joins upon the Btete imter alia to
promote with special care the edu-
cational and economic interests of
the weaker sections of the people,
and, in particular, of the Scheduled
Castes and 'Schefuled Tribes. The
existing article 335 of the Constitu-
tion which stipulates that the claims
of the members of the Scheduled
Castes and Scheduled Tribes shall
be teken into consideration in the
muking of appointments to services
and posts in connection with ‘the
gffairs of the Union or of a State
is quite inafequate in the context
of profiteration of industrial under-
takings, cooperstive societies and
expansion of commercial activities
of the State. The present Bill
seeks to make good this deflciency.”

Bir, this Bill seeks protections to
the downtrodden, suppressed.and exp-
loited classes. Once they were denied
the right of education, right of wor-
ship, right 40 enter into public places,
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social aspeets of this Bill. If T explain
the background of the past, nobody
should misconstrue my intention that
1 make this mention to hurt the feel-
ings of others, those who believe in
casteism, One may pose a question as
to why a special treatment 1s needed
to the low caste people. Historically
a deliberate fraud had been commit-
ted on those people by high caste
Hindus for their selfish ends and to
keep those suppressed classes as sla-
ves for ever. They were considered
as untouchables, The puranas and
the socalled sacred books, instead of
teaching in terms of cooperation, equa-
lity and fraternity, they instigated the
message of hatred, anti-brotherhood
and anti-humanitariamism.

These untouchables were advised to
serve sincerely the people of high
position.. Otherwise, they were not
entitled to salvation. They never got
an opportunity to think even of fresh
‘food and pure water. They were ask-
ed to be satisfied with rotten food and
«dirty water which could not be touch-
ed by amumals. One may come for-
ward to ask why could not they re-
volt against this sort of injustices
done to them. The simple reason was
that they were made to believe the
superstition and the supreme power
of God. Even in Gita we could find
the voice of the God himself saying,
“The four castes created by me
accordding to quality and merit.”

Right from the puranic period till
now in the modepn age, caste system
plays an important role in all walks
of life,

Dr, B. R. Ambedkar said:

“In the caste system the division
of labour iz not spontaneous and
natural but it is a hierarchy Caste
has killed public spirit. Caste has
destroyed the sense of public cha-
rity. Caste had made public opi-
nion impossible. There is no sym-
pathy for the deserving. There is
no charity for the needy. There is
charity but it begins with caste and
ends with caste.”

Dr. G. S. Ghurye says:

“The low caste person had no civil

or religious rights. If he tries to
hear the Vedic text, he shall have
his ears filled with molten tin or lae;
if he recites the Veda, his tongue
shal] be cut off and if he remem-
bers it, he ghall be made dismem-
bered. If he assumes a position of
equality, conversing or going along
the road, he shall receive corporal
punishment.”

These were the main factors for the
backwardness, and illiteracy of Hari-
jans and they could not compete with
others either politically or economi-
cally or socially. Very many social
reformers tried to attack the evil roots
of the caste system, but failed. The
miseries of these people were rapidly
increasing and their socio-economie
and political fortunes were diminish-
ing. Due to the earnest services of
Gandhi)yi and Dr. Ambedkar in the
north and of Periyar E. V. Rama-
swamy and Arignar Anna and the
self-respect movement in the south, a
feeling of confidence was created in
the minds of the Harijans, They were
named as Harijans by Gandhiji.

Some of the leaders from their own
community identified themselves as
the protectors of their interests and
took pari in the national and social
movements and rose to the occasions.
After August 1847, though the Hari-
Jans and Adivasis could not taste the
fruits of independence, they sincerely
believed that their long-cherished
hopes and aspirations would be ful-
filled. Meanwhile there was a public
demand for wvoting rights for those
who completed 21 years irrespective
of their caste, creed religion etc. The
Constitution Assembly had detailed
discussions about the right of vote at
the age of 21 for all, Naturally, the
scheduled castes and scheduled tribes
people also have the right of voting
now and they have been given the
right to make their own choice. In
a democratic country like ours, voters
are consldered as masters on the eve
of the elections. That section which
was fighting to live in the society has
become a foree in Indian politics.
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willingly or unwillingly the circum-
stances compelled the then Govern-
ment, the present Government to do
some service, at least lip service, to
those suffering masses,

In articles 46, which comes in the
Chapter on Directive Principles of
the Constitution, this has been incor-
porated Article 335, for which I have
now brought forward an amendment,
gave some hopes to the Scheduled
Castes and Scheduled Tribes. What
made me bring an amendment to this
article? Though there was constitu-
tional obligation on the part of the
Government, yet the rights of these
people were deliberately neglected,

Let us see what Shri Elayaperumal,
who was a chairman of a Commission
on this subject, stated about Plan
programmes,

“It is highly regrettable that in
spite of almost two decades of
planning for National Development
of this country, the Government and
the Planning Commission have
miserably failed to work out such
a concrete policy or even a policy
Resolution for the purpose. There
15 no doubt that our Five Year Plans
contain a number of relevant points
of a sound social philosophy which
could clearly mean a definite plan-
ning for socia] reform of the type
envisaged. But if we assess the
social content of the various deve-
lopment programmes and public
policies, it will be clear that there
has been a deliberate dodging of
the fundamental issues....But the
Government and the Planning Com-
mission have failed # work out any
concrete plan according to these
professions. There is a complete
lack of planning aproach to social
change.”

This was quoted by Shri Elayaperu-
mal in his report.

In the same way, it was confessed
by the Central Government leaders
that the Nive Year Plans failed to
1ach;e“ its goal, Then you can imagine
he position sbout the development
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programme for this section. Very very
meagre amounts were given for the
welfare activities of these people, At
the same time, these amounts were
allotied in a very arbitrary way. In
the three Five Year Plans, the total
amount allotted by the Centiral Gov-
ernment was Rs. 15.190 crores. Out
of this the amount allotted for the
development of Scheduled Castes and
Tribes is only Rs. 72.48 crores, which
ccmes to only 0.48 per cent. In the
Fourth Plan the amount mentioned
was Rs. 141.14 crores. But the Central
Government have so far spent only
Rs 78.48 crores, even though the
Fourth Plan is coming to an end.

Coming to employment cpportunities,
different States adopt different methods
{or reservation according to their con-
venience. I will mention some figures
for the different States which will be
very revealing. The figures are: An-
dhra Pradesh 14 per cent, Assam 6
per cent, Bihar 14 per cent, Gujarat 7
per cent, Kerala 9 per cent Jammu
and Kashmir 8 per cent Madhya Pra-
desh 13 per cent, Maharashtra 6 per
cent, Mysore 13 per cent, Orissa 16
per cent, Punjab 23 per cent, Rajas-
than 17 per cent, Tamil Nadu 18 per
cent, West Bengal 20 per cent, UP 21
per cent and so on. No uniform pro-
cedure has been adopted by the States.
I want to know from the Minister
what steps have been taken by the
Government fo instruct the State Gov-
ernment’'s to follow uniform policy in
this matter.

Neither the Central Government nor
the State Governments keep in mund
the Directive Principles of the Consti-
tution when they make reservations
in the matter of recruitment or pro-
motion. For example. take LIC. The
percentage of representation as on 31st
March 1971 was as follows: Class I
officers 0.13 per cent, Class 2 0.16 per
cent, Class 3 1.24 per cent and Class 4
14.3 per cent. At the same time, they
have appointed some officers lon a
temporary basis. The percentage there
is: Class 1 nil; Class 2 nil; Class § 1.4
per cent and Class 4 25 per cent,
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In the same manner, she posidion in
Central Govesnment imdusirial aend
commercig]l undertakings, as .on 1970,
is g8 follows: Class I officers 9.5 per
cent; Class II officers 0.77 per cent;
Class 111 employees 5.2 per cent; and
Class IV employees 80.068 gper cent—a
majority of them here are Bcheduled
Castes and Schefuled Tribes; this is
what the Central Government or any
Government entrust such type of work
to Scheduled Caste people.

I want to quote the position in the
nationalised banks also. Some banks
never appoint Scheduled Caste people.
I know this because I am an ex-emp-
loyee of a bank; I know the difficulties
of the Scheduled Caste people; they
find "it very difficull to join ‘banks.
They, of course, conduct examination,
But it is a farce, The position here is;
Dena Bank ‘nil’; Allashabad Bank ‘nil";
Indian Bank ‘nil’; Bank of Mgha-
rashtra ‘nil’; Indian Overseas Bank
‘nil’; Central Bank of India 0.08 per
cent; Punjab National Bank 0.5 per
cent; Bank of Baroda 0.03 per cent;
United Commercial Bank 0.05 per
cent; Canara Bank 0.1 per cent; the
United Bank of Indja 023 per cent.
1t ig something like this

There are 103 public undertakings in
our country run by the Gevernment,
But no Scheduled Castes man has
been appointed as Class I officer here;
I mean, as head of any institute or
institution.

Why not get the particulars from
the ofher government depariments as
well as State Governments and other
banks? This is what is hyppening in
our country.

From this data you can very well
understand how the Scheduled Caste
angd Scheduled Tribe people are being
neglacted in the Central servises. Pub-
lic undertakings, private collages in the
case of appointments cooperative so-
cieties, quasi-financial dnstitutions and
other industrial umits, owned by big
peopls, never have a wcft comner In
their hearts io help -this suppressed

class—suppressed for centuries. Private
infustries owmsl By High caste peorile
appoint thefr own mem. Tt s why
I want ‘thut the couperative societivs
or compamies and -other fmancial ‘ins-
titutions, filnanced by the Stute Gov-
ernment or Central Government or
local boards should he brought under
the purview af this Amendment If
the Government ds sincere in the mat-
ter of Schaduled Caste and Scheduled
Tribe people, the industrial licences
should not be given unless they JIm-
plement the ferms of the propesed
amendment.

In all parts of the country wher-
ever you go, big monopolies or smull
persons who can 1mvest Rs. 1 or 2
crores or Rs. 10 or 15 lakhs appoint
their own men. That is why I want
that there must be some change, 350
that the agricultural labourers belong-
Ing to Bcheduleg Castes and Schetluled
Tribes may get some employmemt cp-
portunities in the industeies. ‘8o far
as Scheduled Caste end  Schedulel
Tribe people are conoerned, all are
agricultural labourers. We all talk
about removal of disparity and abeli-
tlon of feudal order. Agricultural la-
bourers are geiting a very meagre
amount. In some plsces they do
not get cash, they get foodgrains which
are generally unfit for human (con-
sumption. They work 20 hours in a
day putting a hut in' the fleld of their
matters Accerding to the 1961 gensus—
I could not get the latest Census fig-
ures—, the totdl population of Bohe-
duleg Castes -and Scheduled Tribves is
845,11.818. Out -of this, 3,03,38815 are
workers of which 2,19.03860 are in-
volved in agriculture. Al ere agricul-
tural labourers. They are suffering ac-
tually and theirs is an endless suffer-
ing. Discriminstion prevalls in the
rural areas mostly because of the
existence of the feudal system in the
villages. "Unlike the industrial labour.
the agricultural labour belonging ‘to
the Scheduled Castes and the Schedul-
od Tribes has no right to speak against
the commnands of iheir meeters. They
are siill being treateg as .animals. ¥ou
¥mow the atrocities committed wn Ha-
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rijans i vazieus places of this-countzy

are increasing day by day. The most
persohs gré the' Iwbdurérs in-

Before I conclude, once again I want
to make a submission about the pre-
sent position. This Government could
not keep up the' undertakings and
assyrances given in the Constitution to
the people ¢f the Scheduled Castes
and the Schedhiled Tribes, They were
pushed back in order not to allow
them to enjoy the results of develep-
ment, 1f at all anything is happening
in thig country. Culpable crimes con-
tinue to be committed on them and cn
account of  this, many p~ople are
rendered homeless, jobless and become
orplrans. Brutal killings normally take
pace Raping of Harijan women is
comnun. Same way, all sorts of
dtracities are committed on them. In
spiie of all these atrocities, these piti-
able people could not get out of this
shetto because they have no livelihood
except that. They mainly depend at
the merey cf the landlords and the
hicth-caste people living in the villages.
They lLive amidst perpetual fear and
vianny The agriculiural labour ean-
nol claun gny right to live. If they
tan hawvs their livelihood in vocations
other than agriculture, they may have
lhe chance of escaping through  all
these sorts of crimes.

Al industrial units, big or small, are
vwned by non- Harljana. The Govern-
menl sector also refuses to oblige the
Harijans. The Harijans have no means
to start any Mdustry of thelr own ke
olhers. Where will they go because
they have to fight for their own liveli-
hacq ani ofher things?

Theretofe, T coficlude by saying that
25 per yenid of The Peservations shouM
183 LS.13
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be made for them in all Departments
including the co-operative sector, In=
duwstrial Pinunce Corporation and other
private industries which are enjoying
financial assistance from the banks ahd
other Government Departments, De-
resdrvasion should not be made at any
cost. All industrial units whether Pri-
vate or public, including the co-
operative sector should made reser-
vation according to the proposed
amendment, to bring about a socio-
economic equality between man and
maen,

I conclude By requesting the Govern.
ment and the House to support my
BillL

off ey T (deqe) : ag O §
fie oy faer Rrde o ot o & wrar

“The claims c¢f the members of
the Scheduleq Castes and the Sche-
duleq Tribes shall be teken into
consideration, consistently with the
maintenance of efficiency of adminis-
tration, in the making of appoint-
ments to gervices and posts in con-
nection with the affairs of the Union
cr of a State”

feregry wrza Wi fegey gy
* oy oo e ot A ot o, A I
T $9 S @Y, 79 e www
gR Y | vl ¥ ORI #r
¥ ot me wfew ofr & fs free
o s 3B ) mm‘qm
wfgd qv, Jwwr & wff gur, wheT
g wer & e wror finerr & fer ¥ o@
T Wi o ey ey g ¥ W
far wromiy ¥ quier w¥ wT wrw
¥ naeen iy tenr & s faw ofen
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gy wow F g e | & SR
g § o v MW ¥ qed 9gy oW
qe e wel ¥ At g 4 T
FeE H q@w B I ¥, g@fag
IR 18 sfwwe fadw I fag
frar a1 <9 feat & wafe @l <
¥ g} 7@ W o arg showg ar |
Wi dg@ e § W waw 15 s
feardtam a fiear ot § | Q@ @@ @ W
& for ey wver for § 25 adt &
T qu @ fow ¥, qoerc @
Toere & for s § vy few G-
T &, fow e AN ST R
T oY ¥ ag w § 1 afkew gy
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Y a1a &, e T afew ) ey &
fag farardy &, Wl wmnr 3w
A A U W@ I@T Y
a7 feds ST 8t Sreer A
g f 25 awt ¥ ¢F wifers damox
degee w1 ¥ wrq o< e fiwar
AT TG § | W SRCFRATIHE § 4T Srer
41 @ §, T g wrw wfawtf @y ¥ qg
R g W T G g (w dege
T & W AR o @ & ge
et frar w § 1 oo Yo qx ofte
HYo WTOT F1 T & o & 1 & 7w
frdzs #8m & 25 a9 ¥ FTAT
oM gEHfer AeE W wR
ar @ § 1 g et ar gelr fafrly
& gefregfer WTEC aTEE adE
ﬂ'@rwtﬁglﬁ‘ﬁﬁ"ﬁ‘ﬂﬁmt
TR R @1 fod av am
mwurmﬁwﬁqmﬂfmﬂ
W & wfg @ w9 F grov § agw
greft § & 5 19 9% eoorg ek ol
¢ i ag wrer | 7 qU e o @
2 ! g & O § gHw sae 1w
arn g f6 gm Fafred ¥ oohwgfer
WTEN ¥ MY ¢ W el wt
F1 78 WA & f amoay am & i
fesett vefafados & agi s7%) qar
W fF e mR o g oar 4
WTAT & | AT At 4% AAA FT TAT Q)
% a1 fov aret ¥ 9% o @ v
7g ag 91 | Tt a<g & 2w §, s
W 7 N TN AT aR g ag
g | 7 aE T § o e e
AT 1 I TLGEE FE & AW KA
frr § WK oI ag aXER awet §
fr wrggee wree & v oA fafiww ) .
g § fr wa 9% e AreifeteT
ar gfreadt &1 Wi W O A Al
@ W § &, T WAt Wy § 9y e
mﬁﬁﬁmmﬁmﬂ:ﬁqu
" Ao A wravaw § 1 e
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[t wey arg)
¥ wrerwrear gafe § e ow & s
e @ ST | N T e AW
v & fie gt agr QiR wTie
Y WTAT §, % W Y AT | WY 1Y
fwedma & wicg v s o grar
Y T AR e & WU oy W g,
AE AT E AT AT AT IR § 159
qiieaTRz ¥ Ay g6 §, FE WY o7 w4
#, et =y frer T & 1 O gea
A & 3g amwar g e 9y owiegfer
aréx w1 25 af ag¥ frwrar war 4,
IaHT 7 AT woST A QT | 9q ITE
qrg |ATT FW & 77, I JETER F
fa, 37k TegE W R & fa o

qiferara « & Afoedwm @ AT wfga

QTC ART ACRT WY (F W A WEH
FTATEY FTHT AR |

LR IR iy
¥ Inie v g e fev wTom §—
w1 I, o A § & qar
aA WX wed a%g ¥ O F—
WRGEE FTE W A G-ofedt
¥ AT 9 W Q@ A @ g, A gy
fear o @ & )

MR. CHAIRMAN. Shr1 Dinesh
Joarder. You are on your legs and
you will continue on the next day.

18.00 hrs,

The Lok Sabha then adjouined till
Eleven of the Clock on Monday, April
9, 1973/Chmtia 19, 1895 (Suka).
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